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EIFIEENTI{ KERALI\ LEGISLITIITI/E ASSEMBLY

EIGIIIII SESSION

BIJLI.ETIN PART-U

MARCH 19,2023.

No:377

lbo Korala Financc (No.2) Bill, 2023

Recommendndon of the Govemor

The Govemor has made necessary recommendation under Anide

207 (1) of the Constitution of [rdia in rcspect of fte above Bill.

A. M. Bashecr,

Secretary.


